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BEFORE THE REG STRAR MR. PAWAN DEV KOTWAL

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 6269/ 20
15
STATE OF UTTAR PRADESH THR. PRI NCl PAL SECRETARY, HOVE DEPARTMENT
Petitioner(s)
VERSUS

HOSHI YAR SI NGH Respondent ( s)
W TH
SLP(Crl) No. 6868/2015
(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
c/delay in refiling SLP and Ofice Report)
Date : 29/02/2016 This petition was called on for hearing today.
For Petitioner(s) M. Kunal Vernma, Adv.

M. Ardhendumaul i Kumar Prasad, Adv.

Apoor v Kurup, Adv.
For Respondent (s) M. Prashant Khatana, Adv.

M. Sudhir Naagar, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER
SLP(Crl) No. 6269/ 2015
Despite | ast opportunity havi ng been grant ed to t he
sol e
respondent for filing counter affidavit, the sane has not been
filed. But t he | ear ned Counsel appeari ng for sol e respo
ndent

submits that he will be filing the sane during the course of the
day. |If he does so, the sane be taken on record.
Signature Not Verified

Digitally signed by
Rupam Dhami j a

Date: 2016.03.01
17:04:06 | ST
Reason:

...contd. 2

SLP(Crl) No. 6868/2015
Learned Counsel for Respondent No. 2 subnmits that he will be
filing counter affidavit during the course of the day. |If he does
so, the sane be taken on record.
None appears for Respondent No. 1 despite undert aki ng.
However, service is not conplete two weeks time is granted for



taking fresh st eps for service of Respondent No. 1. Noti ce
thereafter, be issued.
Li st agai n on 04.05. 2016.

( PAWAN DEV KOTWAL)
Regi strar



